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Ilegal Forward Trade

1361. SHRI SHYAMSUNDER MO-
HAPATRA: Will the Minister of IN-
DUSTRY AND CIVIL SUPPLIES be
pleased to wstate whether llegal
Forward Trade has beey, fully curbed
in India?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CI-
VIL SUPPLIES (SHRI A C,
GEORGE): Every possible effort is
being made to curb illegal forward
trade. Where forward trading is not
legally permitted. but¢ instances of
such trading come to the notice of the
Government, action to prosecute the
offendens under the provisions of the
Forward Contracts (Regulation) Act,
1952, is taken.

Losses to N.T.C.

1362, SHRI K. MALLANNA: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether 14 textile mills, out of
96 operating mills under the National
Textile Corporation Ltd., continue to
make losses despite the take-over of
iheir management by Government;
and

.

(b) if so, the facts regarding the
reviewed policy of Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) The Annual Report
for 1973-74 of the National Textile
Corporation Limited indicated that
out of 96 mills in production during
that year, 14 'mills made grosg losses.

(b) In order to improve the profit-
ability of these mils, modernisation
programmes are being formulated. In
some cases such programmes have f
already been sanctioned.
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Raids on Hoardery and Profiteers

1363. SHRI K. MALLANNA: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) the number of raids made by
Government during the last six months
to scotch out hoarders and profiteers
in foodgrains anq other essential com-
modities, State-wise and city-wise;
and

(b) the amount of money, jewellery
and the quantities of essential com-
modities seized and the number of
licences suspended or cancelled as a
result of these raids?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C.
GEORGE): (a) anq (b). Informa-
tion regarding the action taken under
the Essential Commodities Act 1955,
is being collected from the State Gov-
ernments and Union Territory Admi-
nistrations and will be laid on the
Table of the House

Sale of Commodities at Fair Prices by
Small Traders and Retailers

1364. SHRI S, C. SAMANTA:

SHRI TARKESHWAR
PANDEY:

SHRI AMBESH:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether there is any plan to
see that the Small traders and retail-
ers sell various commodities gt fair
prices, with only marginal profits and
that they do not charge the consumers
exorbitant prices;

(b) whether stringent action is post-
poned to be taken against traders
charging exorbitant prices;

(¢) the number of businessmen ar-
rested for practising this malpractice
so far; and
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(d) the plans of his Ministry 1o
narrow down the gap of controlled wnd
market price?

THE MINISTER OF STATE N
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A.
C. GEORGE): (a) No, Sir. The Es-
sential Commodities Act, 1955, how-
ever, empowers the Government to
1ssue orders io control the price at
which any essential commodily may
be bought or sold.

{(b) and (c). Any infringement of
such an order will amount to the
commission of an offence under the
Essential Commoditics Act  thereby
attracting the penal provisions 1n
that Act. The State Governmenis
have been advised by the Govern-
ment of India from time to time, to
enfoice the various control orders
strictly. With a view to check the
anti-social activities of profiieers and
black-marketeers, the Act has been
amended recently and the penal pro-
visions thereof made more stringent
Information regurding the number of
businescmen arrested 15 not  readily
available.

(d) There 1s no plan, as such, for
bridging the gap betwcen the contro-
lled and market price in cases where
a “dual market” is functiomng and
ithe remedy lies in increased produc-
tion,
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Power from Kalagarh Dam in UP,

1367. SHR1 S. N. MI{SRA: Wil the
Minister of ENERGY be pleased W
“late:

(a) the quantum of power which
will be muade avarlable Liom  the
Kalagarh Dam in Utlar Pradesh ufter
the constiuction of this dam; and

(b) by when the power stations will

be commissioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENRKRGY (PROF.
SIDDHESHWAR PRASAD): (a) The
mnstalled generating  capacity of the
Kalagarh Ddam  Project (Ramganga
Project) is 180 MW
three units of 60 MW each) and the
annual energy potential is 404 mlhon

LkWH,

(committang of

(b) According {o the present sche-
dule of construction, the firs{ gene-
raimg unit of 60 MW is likely to be
commissioned around March, 1975,
and the remaining two units in 1976.





